Ity THE GSHT RAL AMMINIST RATIVE TRIEUNAL, JAIFUR BENCH, JAIFUR

CP Z7/2003% (0A 13- 3/ Z001) DATE ©OF QFDER: 27,01, 2ond

Ratzsh [umar Jain san of Late Shri Tara Chand Jain, rzsidznt of
Picot Mo, 113, Shanti Magsr, Hear Gurjar i Thadi, Jaicur,

es e e Appl cant

VE RSUS
Shri G, Mohana limar, Chisf Post Master Gzneral, Rajasthan
Shei Ankash Upnanyw, Sr, Supsrintandent of Post Offices
wst & Telegraph, Jaipur City, Jaipur,
vess Bespondents,

Mr, R.P. Shama, Counszl for the apgplicant,

M., Tej Prakash Shama, Counszl for the pzspondents,
CORAMV :

Hon'blz Mr, M.L. Chauhan, Member (Judicial)

Hon'ble My, A, Bhandari, Member (Alminiztraztive)

ORDER (ORAL)

as been filed against thz allaged
violaticn of th 2@ 3,3,2002 paszed in OA Mo, 154/2001
wharzby this Tribunal has dipzcted the respondents to 1~0un51dpr
the candidature of the eéoplicant or his #lder brorha- for
ment oh compassionate grownds within three wonths: foam the date
of rz2ceipt of a copy of the order,
2. In cmnpliance of the cpdeyr passed by this Tribunal, thes 24
rezpoundents vide order dated 12,%5,0002 (Annesure: A/2) sonsidered

the case of the spplicant for apwointment ot campassionats grounds
and canz to the conclusionALu “the Lasis of objective asszssment
of financial cordition of the fanily end vacancy position, tha

ommities is unebls to rzoommend the case for appointment on oonpe-

C !
ssiongte Jl-undS) Lhe request of the applicant is, thersfore,
re

. When the matter waz lisved hefore this Bench, this Bendh
vidz order dated Z0,10,2003 directed the respurdents to file an

Ql

<

affadavit stating the vacancy wosition a the dats when thz case
af thz applicant was conziderad, Pursuant to such dirpsction

razpondznts hal filzd en Additional Affadavit, In paras 2 % 4 of

i
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the said Affadavit, it has been stated that two vacanciss of PLA,
Caldre wer2 available for appcintmenton campassiomate gn-unda on

12.,1,2001 when ‘thfﬂ.u”'“ ut the applicant alongwith 72 oth=r case
werz2 caicidepzd by U‘wih‘iiéf ation Cumuitte=2, Th: said Committe2
recamzndad the caszs 01 two perzons who were found more indigent
in canparizon to othzyes the applicant, The caze of ths applicant
was not found suitables in compare to other 72 cases,

4, In view of thiz, w2 are of the view that the order of the
Tribunal has been cmplied with, As such, the present Contempt
Petition iz dismissed, Notice iszuad to the rezpordzsntzs are harehy
discharged,

9. Learmned counsel for the applicant submits that lika oty may
he ressrved to him to fils substantive 0A agsinst the impagnesd
ordar dated 13,%,2002 (Annsxuces A/2), It will be ospen for the
applicant to move substeantive 04 in caz? he 13 aggriesved by the

opder dated 13.5,2002.
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